














FIR No. 12103/2020
PS MUNDKA

Uls 356/379/411/34 IPC
State Vs. Vishal
28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of Delhi,

the matters were adjourned en bloc amid Covid-19 pandemic. Further, vide office

arder no. ZGIDHC/ZOZO dated 30.07.2020, the District Courts have been directed to

efore them through VC except the cases wherein

te for accused.










FIR No. 319/2020
PS MUNDKA

Uls 356/379/411/34 IPC
Slate Vs. Vishal
28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of Delt
the matters were adjourned en bloc amid Covid-19 pandemic. Further, vide officy
order no.26/DHC/2020 dated 30.07.2020, the District Courts have been directel :

take up all the cases listed before them through VC except the cases wherei |
evidence is to be recorded.
Present: Ld. APP for the State through VC.

Sh. Sanni Garg, Id. Remand Advocate for accused. "
Court is convened physmally '
30.08.2020. '
Reply filed by the 10 per
Vide this order, | shall dec
applicant/accused Vishal filed u/s 437 C
It is submitted by the Id. Couns
custody since 14.07.2020; recovery :"haé" :

more required for custodial interrogation. F

Per contra, bail app
the State. He submitted that th

concession of
dismissed.






Amit Bhatt Vs. Shalini Rana & Ors.
PS Hari Nagar

28.09.2020 _ i

Pursuant to the directions issued by the Hon'ble High Court of i
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases lis .ia@?1 o

Fresh complaint u/s 1
registered. :

Present : Ld. Counsel for the co '

30.08.2020.
File perused.
Put up for consideration



FIR No. 400/12
PS Hari Nagar
New No. 67679/16

28.09.2020 T I

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before ﬁh&m

Present : Ld. APP for the State throl
None for accused. |
Court is convened ph
30.08.2020.
File perused.
Perusal of file reveals that
put up for the same on 03.02.2021 /
order issued by the Hon'ble High Court )






FIR No. 20/16
PS MUNDKA
New No. 73307/16

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed bi.efﬁrei them
through VC except the cases wherein evidence is to be recorde o
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Present: Ld. APP for the Stat:

30.08.2020.
File perused.



FIR No. 187/19
PS MUNDKA
New No. 7562/19

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemlc y
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them ]
through VC except the cases wherein evndence ls t@ b@u :

Present : Ld. APP for the State
None for accused
Court is convened
30.08.2020.
File perused.

Perusal of file reveals t
put up for the same on 03
order issued by the Hon'bl



FIR No. 235/16
PS MUNDKA
New No. 75618/16

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid- 19 3

through VC except the cases wherein ewdence is to J- €

Present . Ld. APP for the State thro
None for accused.
Court is convened pl y
30.08.2020.
File perused.
Perusal of file reveals
put up for the same on 03.02.2f
order issued by the Hon'ble Hi



C.C. No. 119/2020
PS Hari Nagar

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

£ R

Present: Ld. Counsel for the com
Court is convened p
30.08.2020. i
ATR received.
Let copy of the samf&

through whatsapp/E-mail. :
Put up for argumeﬂts

17122020,



C.C. No. 119/2020
S Hari Nagar

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of

belhi, the matters were adjourned en bloc amid Covid-19 | L G

Present :

through whatsapp/E-mail.

Courts have been directed to take up all the cases Ilsted
through VC except the cases wherein evidence is to be reqqr@eﬁ

17.12.2020.

I!V

Ld. Counsel for the com
Court is convened
30.08.2020, ¢
ATR received. )
Let copy of the

Put up for argume



FIR No. 430/2020
PS Hari Nagar
New No. 4670/2020

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC. AT
Accused Suraj and ,H:a,g; in ‘@ Bad
through VC. .~ 3
Accused Deepak and Mal
Court is convened physit
30.08.2020.
| have perused the char‘g

195 Cr.P.C.

summon the accused persons.
firs

accused persons through the jai
Jail superintendent _



FIR No. 299/2020
PS Hari Nagar
New No. 5110/2020

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic
Further, vide office order no. 26/DHC/2020 dated 30. 07 %

Present : Ld. APP for the Sta |

Accused persons are s

Court is convened p
30.08.2020.

File perused.

Certain clarifications

complaint u/s 195 Cr.P.C.

IO to join the proceed

Jail superintendeinfﬁl

accused persons through VC



FIR No. 129/2020
PS Hari Nagar

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the E‘Mgt |
Courts have been directed to take up all the cases listed before them

Fresh chargesheet recevied fi
checked and registered. :

Accused not produced 1

Court is convened |

30.08.2020.

Process not issued by |

Let an explanation be a

Jail superintendent
on 12.10.2020. Complainar
for the said date. :



Hardeep Singh Bedi Vs. Santokh Singh & Ors.

PS Hari Nagar

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07. 20‘{10 the ‘Drstmt[ 3

Present : Ld. counsel for complai
Court is convened ph
30.08.2020. d
File perused.

points:-
a) If the complain

cognizable offence? If yes? o
b) why the FIR has

JJJJ
A ]



FIR No,

376/19

PS Hari Nagar

28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of

Lelhi, the matters were adjourned en bloc amid Covid- 19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07. 2020, the Dlstﬂr:t
Courts have been directed to take up all the cases listed |

Present :

Court is convened
30.08.2020. -
File perused. b’f»f
Let court notice to



FIR No. 107/07
PS Hari Nagar
New No. 60035/16

28.09.2020

Present :

Courts have been directed to take up all thE.
through VC except the cases wherein evide

the next date.

Ld. APP for the State t
None for complainant.
Court is convened f
30.08.2020.

File perused. ‘
Issue court notice to th



FIR No. 208/18
PS MUNDKA
New No. 4564/18

28.09.2020

Pursuant to the directions issued by the Hon’bfe Htgh Court of
Delhi, the matters were adjourned en bloc amid C
Further, vide office order no.26/DHC/2020 dated 30.07.2020, :
Courts have been directed to take up all the cases listed e them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State thr?
None for accused. 3
Court is
30.08.2020. i
File perused.
Process not issus
Issue fresh process

terms of previous order for 18.1






FIR No. 99/2020
PS MUNDKA
New No. 3303/20

28.09.2020

Pursuant to the directions issued by the Han'hle Higsh C@utt of
Delhi, the matters were adjourned en bloc amid Covid-19 pa ndemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, ﬁf@f o R
Courts have been directed to take up all the cases listed befor . ;g
through VC except the cases wherein e eviden |

3
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Present : Ld. APP for the

Court is cony
30.08.2020.
File perused.
It is stated by |
to verify the status fron
29.09.2020.



FIR No. 275/2020
PS Hari Nagar
New No.

28.09.2020

Pursuant to the directions issued by the Ho

through VC except the cases w
File received from y

Present: Ld. APP for the S
None for accused.
Court is conve
30.08.2020.
File perused.
Let summons
02.11.2020.



FIR No. 617/03
PS Hari Nagar
New No. 69488/16

28.09.2020 s A
Pursuant to the directions issued by the Hon'ble igh Col
Delhi, the matters were adjourned en bloc amid Cov

):

Present : Ld. APP for the

30.08.2020.
File perused.



FIR No. 419/2020
PS Hari Nagar
New No. 3041/2020

28.09.2020 |

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 ,
Further, vide office order n0.26/DHC/2020 dated 30.07.2020, th
Courts have been directed to take up all th | I

through VC except the cases where
File taken up today
from the office of Jail Superint

Present : Ld. APP for the Sta‘-’t@
None for accused.
Court is convened
30.08.2020. '
Report pe-ruséd... o
It is submitted tf
attacked by some inmates
0556/20 has been registere
filed on record. |
In view of the
Sunny Dogra stands a
File be con



FIR No. 104/16
°S Hari Nagar
U/s 104/16
State Vs. Rakesh
28.09.2020
Pursuant to the directions issued by the Hon'ble High Col
Delhi, the matters were adjourned en bloc amid
Further, vide office order no.26/DHC/2020 3
Courts have been directed to take up

through VC except the cases
This is an applical

accused Rakesh.

Present : Ld. APP for the St
Sh. Manak Chand, Id.
Court is conve |
30.08.2020.
Reply received t

Let notice be

appear in person or join tl






FIR No. 013371/19
FS MUNDKA

U/s 379/411 iPC
State Vs. Fahim

28.09.2020
uant to the directions issued by the Hon'ble High Court of Delhi,

Purs
the matters were adjourned en bloc amid Covid-19 pandemic. Further, vide office

order no.26/DHC/2020 dated 30.07.2020, the District Courts have been directed to
take up all the cases listed before them through VC except the cases wherein

ovidence is to be recorded.

Ld. APP for the State through VC.

Sh. P.K. Garg, Ld. counsel for accused.
Court is convened physically in view of the circular dated

Present :

30.08.2020.
Vide this order, I shall decide the bail application filed on behalf of

applicant/accused Fahim filed u/s 437 Cr.P.C.
It is submitted by the Id. Counsel for the applicant that he is in judicial

custody since 13.08.2020; recovery has already been effected and that he is no
more required for custodial interrogation. He further submitted that accused has

heen falsely implicated in this case as such he be released on bail.
ation ehemently opposed by the |d. APP for

minal proclivity and number of
1 of this court to the list
the applicant
| to him at this

the State. He sub
cases are pending

find that the
him to the
olication is

itecedents ¢
ncession ¢
missed. ki



FIR No. 376/19
PS Hari Nagar

28.09.2020
pursuant to the directions issued by the Hon'ble High Court of
Delhi. the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.
Fresh untrace report filed. It be checked and registered.

Present : Ld. APP for the State through VC.
Court is convened physically in view of the circular dated
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FIR No. 12103/2020
PSS MUNDKA

U/s 356/379/411/34 IPC
State Vs. Vishal
28.09.2020

Pursuant to the directions issued by the Hon'ble High Court of Delhi
the matters were adjourned en bloc amid Covid-19 pandemic. Further, vide office
order n0.26/DHC/2020 dated 30.07.2020, the District Courts have been directed to

take up all the cases listed before them through VC except the cases wherein
evidence is to be recorded.

Present:  Ld. APP for the State through VC.
Sh. Sanni Garg, Id. Remand Advocate for accused.

Court is convened physically in view of the circular dated
30.08.2020.

Reply filed by the 10 perused.
Vide this order, | shall decid
applicant/accused Vishal filed u/s é&?

L
;
&

the bail application filed on behalf of

e is in judicial
i pn JiSi 7“9

been falsely implicated in thi
Per contra, bail

the State. He submitted m |

cases are pending against |

of previous mvulve me Tts file




